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FOURTEENTH LEGISLATIVE ASSEMBLY
NINTH SESSION
(ADJOURNED MEETINGS)

THE KARNATAKA MOTOR VEHICLES TAXATION (AMENDMENT)
BILL, 2016
(L.A. Bill No. 13 of 2016)

A Bill further to amend the Karnataka Motor Vehicles Taxation Act,
1957.

Whereas it is expedient further to amend the Karnataka Motor Vehicles
Taxation Act, 1957 (Karnataka Act 35 of 1957) for the purposes hereinafter
appearing;

Be it enacted by the Karnataka State Legislature in the Sixty seventh year of
the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Motor Vehicles Taxation {Amendment) Act, 2016.

{2) It shall come into force with effect from the first day of April, 2016.

2. Amendment of Schedule.- In the Karnataka Motor Vehicles Taxation
Act, 1957 (Karnataka Act 35 of 1957) in schedule, in part A,-

(1) in entry 4,-

(@) in sub item 2, in the entries relating to clause (a), in column (3),
for the figures "300.00" the figures "450.00" shall be substituted;

(b} in sub item (3), in the entries relating to clause (a), in column (3),
for the figures "600.00" the figures "900.00" shall be substituted;

2) in item 5,-

(a) in sub item {a}, in the entries relating to clause (i), in column (3),
for the figures "1000.00" the figures "1500.00" shall be
substituted;

(b) in the entries relating to sub item (b), in column (3) for the figures
"1000.00" the figures "1500.00" shall be substituted,

(3) in item 6, in the entries relating to clause (a), in column (3), for the

figures “2750.00" the figures "3500.00" shall be substituted.



STATEMENT OF OBJECTS AND REASONS

To give effect to the proposals made in the Budget Speech of
2016-17, it is considered necessary to amend the Karnataka Motor Vehicles
Taxation Act, 1957 (Karnataka Act No. 35 of 1957).

Hence, the Bill.

Hence the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the propesed legislative

measure.

RAMALINGAREDDY
Minister for Transport

S.Murthy
Secretary (I1/C)
Kamataka Legislative Assembly



ANNEXURE

Extract from the Karnataka Motor Vehicles Taxation Act, 1957 (Karnataka
Act No. 35 of 1957)

XX XX XX
SCHEDULE XX PART ‘A’ [See Section 3(1}] XX Entry 4 XX

2 (a) | Vehicles permitted to carry more than 12 passengers (other 300.00
than the driver and conductor) and plying exclusively on
routes within the limits of cities and towns notified by the
Government, for every passenger which the vehicle is
permitted to carry.

XXX XXX XXX

3 {(a) |for every seated passenger, which the vehicle is permitted to 600.00
carry

XXX XXX XX

S (a)i) Motor vehicles {contract carriages} plying for hire or reward | 1000-00
and constructed or adopted to carry more than 12
passengers (excluding-driver and conductor/ attendant)
and complying with rule 151(2} of the Karnataka Motor
Vehicles Rules, 1989, for every passenger

(b} Motor vehicles plying for hire or reward constructed or | 1000.00
adapted to carry more than 12 passengers (excluding
driver and conductor/ attendant) and complying with rule
151(2) of the Kamataka Motor Vehicles Rules, 1989 and
covered by special permit issued under section 88 (8) of
the Motor Vehicles Act,

XXX XXX XXX

6 (a) Motor vehicles {(Luxury buses), plying for hire or reward, 2750.00.
constructed or adapted to carry more than twelve passengers
(excluding driver and conductor/ attendant] and complying
with rule 128 of Central Motor Vehicles Rules, 1989 or Motor
Vehicles with permits granted under the Motor Vehicles {(All
India Permit for Tourist-Transport Operators) Rules 1993,
plying hire or reward permitted to carry more than twelve
passengers (excluding Driver and Conductor or Attendent)
For every passenger Substituted by Act 7 of 2001
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